\'I| TEM NO 39 COURT NO. 4 SECTI ON | VA
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).17061/2006

(From the judgenent and order dated 05/08/2005 in MA No.2518/ 2000
of the H GH COURT OF M P. AT JABALPUR)

HEERA LAL DUBEY & ANR Petitioner(s)
VERSUS
NAGESH KUVAR SI NGH & ORS Respondent ( s)

(Wth appln(s) for c/delay in filing SLP and office report)

Date: 28/01/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE DALVEER BHANDARI
HON BLE MR JUSTI CE DEEPAK VERVA

For Petitioner(s) Shiv Sagar Tiwari, Adv.
S. K. Dey, Adv.
Var sha Pat hak, Adv.

Sangeet a Gaur, Adv.

FFSS

For Respondent (s) Ashwani K. Dubey, Adv.

Neer aj Shekhar, Adv.
R P. CGupta, Adv.
S. L. Gupta, Adv.

R K. Mttal, Adv.
Goodwi | | | ndeevar, Adv.

SS5 5 5%

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Del ay condoned. Leave granted.
Heard the | earned counsel for the parties.
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The National |nsurance Conpany is directed to pay
Rs.3 lakhs to the appellants within eight weeks from
today and the appeal is disposed of in terns of the
si gned order.

(A S. BISHT) (NEERU BALA VIJ)
COURT MASTER COURT MASTER
(Signed order is placed on the file)
IN THE SUPREME COURT OF | NDI A
ClvViL APPELLATE JURI SDI CTI ON

Cl VI L APPEAL NO. 1110 COF 2011



(Arising out of SLP(C) No.17061/2006)

HEERA LAL DUBEY AND ANR Appel | ant ('s)
: VERSUS:
NAGESH KUMAR SI NGH AND ORS. Respondent ( s)

ORDER

Leave granted.
We have heard the | earned counsel for the parties.
In the facts and circunstances of this case, we
deem it appropriate to direct t he Nat i onal I nsurance
Conpany to pay Rs.3 lakhs, in addition to the anount
al ready paid, to the appellants within eight weeks from
today. This anmpbunt would be in full and final settlenent
of the clainms of the appellants.
However, the National |nsurance Conpany woul d be
at liberty to initiate pr oceedi ngs agai nst r espondent

No. 4 in accordance with | aw.
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Wth the aforesaid observation and direction, this

appeal is disposed of.

( DEEPAK VERMA)

New Del hi ;
January 28, 2011.



